FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF

R V GLOBAL PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor R V GLOBAL PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 28th August, 2009

3. | Authority under which corporate debtoris | ROC Mumbai
~|incorporated / registered S
4. | Corporate Identity No. / Limited Liabilty | U74990MH2009PTC195301
|dentification No. of corporate debtor
. | Address of the registered office and Office 88A, 8th Floor, Plot227, Nariman Bhavan,
principal office (if any) of corporate debtor | Vinayak Kumar Shah Marg, NCPA, Natiman Paint,
Mumbai, Maharashtra, India, 400021

. | Insolvency commencement date in 10th October, 2025
respect of corporate debtor

| Estimated date of closure of insolvency 8th April, 2026
resolution process
. |Name and registration number of the MADAN BAJARANG LAL VAISHNAWA
insolvency professional acting as interim IBBI/IPA-001/IP-P-02011/2020-2021/13052
resolution professional
. | Address and e-mail of the interim resolution| 341/704 Kalpataru, Srishti Sector 3 Mira Road East
professional, as registered with the Board | Distt. Thane, Maharashtra — 401107
madan.vaishnawa@icai.org

.| Address and e-mail to be used for 341/704 Kalpataru, Srishti Sector 3 Mira Road East
correspondence with the interim resclution | Distt. Thane, Maharashtra, 401107
professional cirprvglobal@gmail.com

| Last date for submission of claims | 24th October, 2025

| Classes of creditors, if any, under clause (b) | Not applicable
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Names of Insolvency Professionals Not applicable
' identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

|{a) Relevant Forms and Web link: https.//ibbi.gov.in/en/horme/downloads
{b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the R V GLOBAL PRIVATE
LIMITED on 10th October, 2025.

The creditors of R V GLOBAL PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 24th October, 2025 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry Ne. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA - Not
applicable

Submission of false or misleading proofs of claim shall attract penalties.

*
Sd/-Madan Bajarang Lal Vaishnawa @M %’hm
Mira Road East, Thane MS 401107 Mob. No. 2004 686 180

Dated 14th October, 2025
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L) kotak‘°| KOTAK MAHINDRA BANK LIMITED

Registered Office: 27 BKC, C-27, G Block, Bandra Kurla Complex, Bandra (East), Mumbai- 400051, (MH).
Branch Office: 2nd Floor, Adamas Plaza, 166/16, Kolivery Village, Kunchi Kurve Nagar, Behind Hare Krishna
Hotel, CST Road, Kalina, Santacruz-East, Mumbai — 400098.

POSSESSION E (For Immovable Property)
(As per Appendix IV read with Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002)

WHEREAS, The undersigned being the Authorised Officer of the Kotak Mahindra Bank Ltd. a
banking company within the meaning of the Banking Regulation Act, 1949 having it's Registered
Office at 27BKC, C 27, G Block, Bandra Kurla Complex, Bandra (E), Mumbai — 400 051 and
branch office at 2nd Floor, Adamas Plaza, 166/16, CST Road, Kolivery Village Kunchi Kurve
Nagar, Kalina Santacruz(E) Mumbai-400098 under Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act’) and in
exercise of the powers conferred under sections 13(2) and 13 (12) read with Rule 8(1) of the
Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated 18th day of July,
2025 to 1. Mr. Suresh Kandle (Borrower/ Mortgagor) & 2. Mr. Lachalah Kandle (Co-
Borrower) having address at: Apartment No.116, WASL R421, B Zaabeel Street, Al Karama,
Dubai, UAE123820, Dubai.; and also at; 1-177, Krishanaraopeta, Sub District Velgatoor, Dist.
Karimnagar, State Telangana, pincode-505526.; and also at; Flat No.A3 On The AFloor, In The
Building Known As, Azad Nagar Karmayog C.H.S. Ltd. Andheri (West), Mumbai-400053.; to
repay total outstanding amount to both loan accounts HF40000340 & HF40075137 aggregating
toRs. 1,28,55,098.64/- (Rupees One Crore Twenty Lakhs Fifty Five Thousand Ninety Eight
& Paisa Sixty Four Only) as on 16th July 2025 i.e. Rs. 1,25,75,648.70/- (Rupees One Crore
Twenty Five Lakhs Seventy Five Thousand Six Hundred Forty Eight & Paisa Seventy
Only) for Loan Account No.HF40000340 & Rs. 2,79,449.94/- (Rupees Two Lakhs Seventy
Nine Thousand Four Hundred Forty Nine & Paisa Ninety Four Only) for Loan Account
No.HF40075137 towards the outstanding amount for Loan Account No. HF40000340 &
HF40075137, CRN No. 842825707, together with further interest and other charges thereon at
the contractual rates upon the footing of compound interest from 17th July 2025 till it's actual
realization (“outstanding amount”) within 60 days from the date of publication of the said Demand
Notice. The aforementioned Borrower/Co Borrower having failed to repay the amount, notice is
hereby given to the Borrower/ Co Borrower and the public in general that the undersigned has
taken Symbolic Possession of the property described herein below in exercise of powers
conferred on him / her under Section 13(4) of the SARFAESI Act read with Rule 8 of the above
said Rules on this 10th Day of October of the year 2025.

The Borrower/ Co Borrower mentioned hereinabove in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property will be subject
to the charge of the Kotak Mahindra Bank Limited, having branch address at 2nd Floor,
Adamas Plaza, 166/16, CST Road, Kolivery Village Kunchi Kurve Nagar, Kalina Santacruz(E)
Mumbai-400098 for an amount of - HF40000340 & HF40075137 aggregating to
Rs. 1,28,55,098.64/- (Rupees One Crore Twenty Lakhs Fifty Five Thousand Ninety Eight &
Paisa Sixty Four Only) as on 16th July 2025 i.e. Rs. 1,25,75,648.70/- (Rupees One Crore
Twenty Five Lakhs Seventy Five Thousand Six Hundred Forty Eight & Paisa Seventy
Only) for Loan Account No.HF40000340 & Rs. 2,79,449.94/- (Rupees Two Lakhs S ty

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

OR . NTION O HI EDITC
OBAL PRIVATE LIMI
RELEVANT PARTICULARS

1. | Name of corporate debtor RV GLOBAL PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 28th August, 2009
3. | Authority under which corporate debtoris | ROC Mumbai

incorporated / registered
4. | Corporate Identity No. / Limited Liability U74990MH2009PTC195301

Identification No. of corporate debtor
5. | Address of the registered office and Office 88A, 8th Floor, Plot-227, Nariman Bhavan,

principal office (if any) of corporate debtor | Vinayak Kumar Shah Marg, NCPA, Nariman Point,

Mumbai, Maharashtra, India, 400021

6. | Insolvency commencement date in
respect of corporate debtor

10th October, 2025

7. | Estimated date of closure of insolvency
resolution process

8th April, 2026

MADAN BAJARANG LAL VAISHNAWA
IBBI/IPA-001/1P-P-02011/2020-2021/13052

. | Name and regjstration number of the
insolvency professional acting as interim
resolution professional

oo

9. | Address and e-maiil of the interim resolution| 341/704 Kalpataru, Srishti Sector 3 Mira Road East
professional, as registered with the Board | Distt. Thane, Maharashtra — 401107
madan.vaishnawa@icai.org

10.|Address and e-mail to be used for
correspondence with the interim resolution

professional cirprvglobal@gmail.com

341/704 Kalpataru, Srishti Sector 3 Mira Road East
Distt. Thane, Maharashtra, 401107

11.| Last date for submission of claims 24th October, 2025

12| Classes of creditors, if any, under clause (b) | Not applicable
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

1 Not applicable

w

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

14, Web link: https://ibbi.gov.in/en/home/downloads

'

Nine Thousand Four Hundred Forty Nine & Paisa Ninety Four Only) for Loan Account
No.HF40075137 as on 16th July 2025 towards the outstanding amount for Loan Account No.
HF40000340 & HF40075137, CRN No. 842825707 together with further interest and other
charges thereon at the contractual rates upon the footing of compound interest and substitute
interest, incidental, costs and charges etc. due from 17th July 2025 till the date of full repayment
and/orrealization.
The Borrowers Attention is invited to the Provisions of Sub Section (8) of Sec 13 of the Act, in
respectoftime available, to redeem the secured asset;

DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece and Parcel Of Flat No.A3, A Floor, In The Building Known As, 'Azad Nagar
Karmayog C.H.S. Ltd.' Bearing Survey No. 135(pt), & City Survey No. 835 (part), At Village
Ambivali, Taluka Andheri Situated At Azad Nagar, Andheri (West), Mumbai- 400053.
AreaAdmeasuringAbout51.12 Sq. Mts. i.e. 550 Sq. ft. Carpet Area Without Car Parking.

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the R V GLOBAL PRIVATE
LIMITED on 10th October, 2025.

The creditors of R V GLOBAL PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 24th October, 2025 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA - Not
applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-Madan Bajarang Lal Vaishnawa

Mira Road East, Thane MS 401107 Mob. No. 9004 686 180

Mumbai, Tuesday, October 14, 2025 | THE FREE PRESS JOURNAL ‘ 21

PUBLIC NOTICE
NOTICE is hereby given to the public at Regd Off: Mezzarﬁer‘:r-el;AGzlz(roiﬂlolorNEgnlit{/CSoIm§cIi5P§mils_e!M IO-!)- E)czty Ltd., Teen Hath
ﬁLg:hyth(?écirggd C::Jenstalseh: FFl’a\t/ N}glg?ﬂa Naka, L.B.S. Marg, Wagle.I.E.,.Thanel- 490§04.Te|: 02?-2583001 1; Website : www.antarikshindustries.com; Email
dm. 585 Sq. Ft.. Gd. Floor, B-Wing, Bld ! ID :ant.ankshl.ndustl:lesllmlted@gmall.com; CIN : L74110MH1974PLC017806
/a-\j;n)}shreeq‘ c i'l S- Ltdy Segior g' Statement of Unaudited Financial Result for the Quarter & Half Year Ended 30th September, 2025
e N ’ (Rs.in Lakhs)
fgé%%zagsaIl;el\r:\éag\llsnelrzztfalie;\lh.rgfla?12(:?28- Particulars Quarter Ended Half Year Ended Year Ended
purchased and acquiréd vide an Unaudited | Unaudited | Unaudited |Unaudited | Unaudited | Audited
Agreement for Sale dated 4-5-2001 dU|y 30-09-2025 | 30-06-2025 | 30-09-2024 | 30-09-2025 | 30-09-2024 |31-03-2025
registered vide No. TNN1-2445-2001 dated Revenue from Operation ( Net ) 154.54 340.48 1,484.14 495.01 2,308.70 | 4,379.16
4-5-2001 from Mrs. Shamlatha S.Karkera, Other Income - - - - : :
the seller therein, who in turn purchased it Total Income 15454 34048 | 148414 | 49501 | 2,308.70 | 4,379.16
from the Builder and Developer by name Expenses
M/s Aggrawal Builder, a partnership firm by ggs( of M?telrlal Cton.sumed 150.11 337.31 1,453.31 487 .41 2,254.45 | 4,284.06
07 anges in Inventories - - - - - -
ZEhf?,;z%?:;étdf?;dsealr?oé;gi?/12918%7(11323 Employee Benefits Expense 0.75 0.75 1.59 1.50 3.14 6.32
26-10-1989, but as he i.e. my client lost the e e+ Amortisation : - - - - -
said original Agreement for Sale dated 21- Exsenses 3 . . . A B
07-1989 on orabout 10/9/2025 in the transit Other Expense 241 222 167 463 463 14.29
while going to his residence and hence Total Expense 15327 | 340.28 | 145657 | 49355 | 2,262.22 | 4,304.67
complaint dated 27-9-2025 to that effect Profit from operations before
bearing no. 908/2025 is already lodged by exceptional items and tax 127 0.20 2757 146 46.48 74.49
him with Shreenagar Police Station, Thane Exceptional ltems - R R R B _
city. Hence if anybody have got any Profit befor taxes 1.27 0.20 27.57 1.46 46.48 74.49
objection for the same and/or claiming right Tax Expense
over the same of any kind including of sale, Current Tax 0.33 0.05 747 0.38 12.08 19.47
mortgage, lien etc. is hereby required to Deferred Tax - - - - - -
make the same known in Wriﬁng together Total tax Expense 0.33 0.05 717 0.38 12.08 19.47
with all documentary proof in support Profit/(Loss) for the Period 0.94 0.14 20.40 1.08 34.39 55.03
thereof to the undersigned at his office at B- Other Comprehensive Income - - - - - -
102, Prem Zephyr Bldg., Opp. Sheth (Netoftaxes)
Karamshi Kanji English School, V. P. Road, Tot?I Comprghenswe Income 0.94 0.14 20.40 1.08 34.39 55.03
Mulund (W), Mumbai80. within 14 days paid up Bauly Share Capita 2 2 2 e e 2
from the date of publication hereof, failing Ez;ﬁ?n e are)
which such claims or objection, if any will be Basic o 047 007 10.20 054 17.20 2751
considered fo have been waived and/or Diluted 047 0.07 1020 0.54 1720 2751
abandoned to all intent and purposes and
the transaction would be completed without Note :
reference thereto. 1. The company operate in only one reportable statement i.e. Real Estate and Trading Activities
2. This statement has been prepared in accordance with the Companies (Indian Accounting Standards) Rules,2015
This 14th day of Oct 2025 (Ind As) prescribed under section 133 of the companies Act, 2013 and the other recognised accounting
Sd/- practices and principles to the extent applicable.
Shri B. A. Singh 3. The above results for the quarter and half year ended 30th September 2025 were review by the Audit Committee
Advocate High Court and apprgved by th_e Board of Directors at its meet?ryg held on 10th Oc_tober, 2025.
4. The Previous year figures have regrouped!/ reclassified wherever considered necessary.
By order of the Board
Place:- Thane Antariksh Industries Limited
Date:- 10th October, 2025 Bhagwanji Narsi Patel - Managing Director (DIN: 05019696)

(X State Bank of India

Stressed Assets Recovery Branch, Mumbai (05168):- 6th Floor,

“The International”, 16, Maharshi Karve Road, Churchgate, Mumbai-400 020.
Phone : 022 - 22053163 / 22053164 / 22053165, E-mail : sbi.05168@sbi.co.in

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [See Provisio to rule 8(6)]

Sd/-

Authorised Officer

Date: 10.10.2025 (Mrs. Shweta Kamath - Associate Vice President - Legal)
Place : Mumbai Kotak Mahindra Bank Ltd.

Dated 14th October, 2025

NOTICE

Shri ONKAR SINGH BASHAMBAR SINGH
KALRA a Member of the Sukhdayak Co-
operative Housing Society Ltd. having, address

at Tarun Bharat Road, J. B. Nagar, Andheri East -
Mumbai - 400059 and holding flat/tenement No

Regd.Office: 9, Wallace Street, Fort, Mumbai-400001. Tel. No. (022) 22070273, 22015269

E-mail: fgpltd03@gmail.com, investors@fpltd.in Website: www.fgpltd.in
Extract of Unaudited Financial Results For the Quarter and Half Year ended September 30, 2025

FGP LIMITED
CIN:L26100MH1962PLC012406

¥ in Lakhs except EPS

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable properties mortgaged/
charged to the Secured Creditor, the Physical Possession of which has been taken by the Authorised Officer of State Bank of India, the Secured Creditor, will be
sold on “As is Where is”, As is What is” and Whatever there is” basis on 30.10.2025 in between 11.00 am to 04.00 pm for the recovery of respective amount, due
to the State Bank of India (Secured Creditor) from the respective Borrower(s) and the Guarantor(s) as specified here under:

Fla@ No sz1 6th Floor in the bgilding of ?he sr Quarter ended Year to date Figures ended | Year ended| Sr Name of ding Dues for R y Description of the immovable property Reserve Price | Earnest Money | Date & Time for
society, died on 06th May 2021 without making No. Particulars 30.09.2025 | 30.09.2024| 30.09.2025] 30.09.2024 | 31.03.2025 No | Borrower/Direc- of which Property/ies is/are (Rs.InINR) | Deposit (EMD) | inspection of
gpyoltj;;ncltri\;t::nf-rzge ?ﬁge& i*:e;erbry]é?gte;rcglggsr Unaudited | Unaudited | Unaudited | Unaudited | _Audited tor/ Guarantor being sold (in Rs.) the property
claimantslobjector or objectors to the transfer of| || | 118l Income from operations 35.02 26.56 79.94 .31 50.70 1 | Mitesh Nandlal | Rs4,25,02,644/- (Rupees | Property ID: SBIN200050089511 Rs. Rs. 18.10.2025
) ) 2 | Net Profit/ (Loss) for the period (before tax L N ) : .
the said shares and interest of the deceased exceptional and extraordinary items) ’ 503 13.02 37.39 45.92 0.14 Sisodiya (Since Four Crores Twenty Five Lacs | Flat No 403, 4th Floor, in the building known as ‘Hansh | 2,25,00,000/- | 22,50,000/- From 12:00
member in the capitaliproperty of the society 3 [ Net Profit/ (Loss) for the period before tax (after ' ' ' ) ' Deceased) & Two Thousand Six Hundred | Priya CHS Ltd’ lying, being and situated at Off Factory |  (Rs. Two P.M to 02:00
ithin a period of 15 days from the publication of : perio iti Mi ivali i-
mis notice, with copies of stich documents and exceptional and extraordinary items) 5.03 13.02 37.39 45.92 0.14 Switi Mitesh Forty Four Only) as on Lane, Borivali (W), Mumbai- 400092 adm 1132 sq ft [ Crores Twenty PM
other pmo’fs in support of hisherftheir claims/ 4 [ Net Profit/ (Loss) for the period after tax (after Sisodiya 26.0.7.2023 as per demand | Built Up and 932 .Sq.. Ft .carpet area as per measurement |  Five Lakhs
objections for transfer of shares and interestof the exceptional and extraordinary items) 5.00 6.14 32.32 34.61 (3.28) notice dated-27.07.2023, | by valuer, the building is constructed in the year 2008, Only)
deceased member in the capital/ property of the 5 | Total Cqmprehenswe Income for the.peHOd with further interest, building is having Stilt + 7 (Seven) Floors with Lift, on
society. If no claims/ objections are received lczrrgnsmg Eroﬂtv/(LloSS) for (thg p?rw)d (after tax) 5.00 614 123 s 622 incidental expenses, costs, | the plot of land bearing FP. No 132 of TPS Iil and CTS
within the period prescribed above, the society and Lomprenensive Income (arter tax : - - : : charges to be incurred w.e.f. | No 322 of Village Borivali, Taluka- Borivali, Mumbai
shallbe free to deal with the shares and interestof| | 6 | Paid -up Equity Share Capital 18951 | 1189.51 18951 | 118951 118951 27,07 20230t 1o the secured | Suburban Distric (Owner: Mitesh Nandlal Sisodiya
the deceased member in the capital/ property of 7 | Reserves(excluding Revaluation Reserve) as shown o . X ’ e L
the society in such manner as is provided under in the Balance Sheet (855.24) creditor. (Since Deceased) & Switi Mitesh Sisodiya)
the bye-laws of the society. The claims/ 8 | Eamings Per Share (of T 10/- each) (for continuing The e-auction will be conducted through Bank’s e-Auction service provider M/s PSB Alliance Private Limited at their web portal https:// baanknet.com . The
objections, if any, received by the society for and discontinued operations) interested bidders shall ensure that they get themselves registered on the e-auction website and deposit earnest money in the virtual wallet created by service
transfer of shares and interest of the deceased Basic: 0.04 0.05 0.27 0.29 (0.03) provider as per guidelines provided on https:// baanknet.com
member in the capital / property of the society Diluted: 0.04 0.05 0.27 0.29 (0.03) . . . . . . . . - . - .
shall be dealt with in the manner provided under| | \Notes: The interested bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid documents, Training/Demonstration, Terms

the bye-laws of the society. A copy of the 1
registered bye-laws of the society is available for
inspection by the claimants/objectors, in the office
of the society/ with the secretary of the society
between 10:00 A.M. to 11:30 A.M. from the date 3
of publication of the notice till the date of expiry of

& conditions on online Inter-se Bidding etc., may visit the website https:// baanknet.com For detailed terms and conditions of the sale, please refer to the link
provided in State Bank of India the Secured Creditor Website www.sbi.co.in , https://bank.sbi, https:/sbi.co.in/web/shi-in-the-news/auction-notices/sarfaesi-
and-others and https:// baanknet.com

Statutory Notice under Rule 8(6) of the SARFAESI Act: This is also a notice to the Borrower/Guarantor of the above loan under Rule 8(6) of the SARFAESI Act
2002 about holding of Auction for the sale of secured assets on above mentioned date.

The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their respective meetings held on
October 13,2025. The Statutory Auditors of the Company have conducted a ‘Limited Review of the resuilts for the quarter ended September 30, 2025.

2 The Company is operating in only one reportable business segmenti.e., Business Centre.

The above is an extract of the detailed format of Quarterly Financial Results filed with the BSE Limited under Regulation 33 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Results is available on the Bombay Stock

its period For and on behalf of Exchange website www.bseindia.com and on the Company’s website on www.fgpltd.in. On Behalf of the Board of Directors o . . ) ) . . . ) .
. ., The gukhda{az o For FGP Limited Enquiry: Shri. Rambhau Taktewale, Authorised Officer, Mobile No.9561064635, Shri Rohit Burman, City Case Officer, Mobile No-9834282797
o-op. Housing Society Lt ; H.N.Singh Rajpoot . .
Hon. Secretary / Hon. Chairman | Hon. Treasurer| | Place : Mumbai Chairman Ela;:e : l?llt}:l?).aziuzs Authoriser Officer, State Bank Of Insl;ii/a

Dated :October 13,2025

Place: Mumbai / Date: 14-10-2025 DIN : 00080836

ANAND RATHI WEALTH LIMITED

Registered Office - Express Zone, A Wing, 10th Floor, Western Express Highway, Goregaon (E), Mumbai - 400 063, Maharashtra
CIN : L67120MH1995PLC086696, Website www.anandrathiwealth.in

23% 2l v 31% 1 120%

EXTRACT OF STATEMENT OF UNAUDITED CONSOLIDATED FINANCIAL
RESULTS FOR QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2025

(In INR Lakhs except EPS)
Half Year Ended Year Ended

qﬁiﬂﬁwﬁg @ Union B?f%_g

WA IRBR hT I9shH A Government of India Undertaking

Regional Office, Mumbai Vashi, Rupa Sapphire,3 rd Floor, Plot No. 12, Sector 18, Opposite Sanpada Station,
Navi Mumbai-400705

E-AUCTION SALE NOTICE (UNDER SARFAESI ACT

15 DAYS E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISON TO RULE 8 (6) / RULE 9 (1) OF THE SECURITY
INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s), that the below described immovable property mortgaged
/ charged to the Secured Creditor, the possession of which has been taken by the Authorised Officer of Union Bank of India (Secured Creditor) will be sold
on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” and “WITHOUT RECOURSE BASIS” on 30.10.2025 in between 12.00 PM to 5.00
PM., for recovery of respective amounts, due to the Union Bank of India (Secured Creditor) from the respective Borrower(s) and Guarantor(s) as mentioned
below. The Reserve Price and Earnest Money Deposit will be as mentioned below, For details terms and conditions of the sale, please refer to the link
provided in Union Bank of India (Secured Creditor) website i.e. www.unionbankofindia.co.in. Bidder may also visit the website https://baanknet.com.
The under mentioned properties will be sold by Online E-Auction through website https://baanknet.com on 30.10.2025 for recovery of respective amounts
plus interest and other expenses in the respective borrowers accounts.

Interim
Dividend

YoY Total
ET

(o] e E-Auction through website https:/baanknet.com

on : 30.10.2025 at 12.00 P.M to 05.00 P.M.

Date & Time of Auc

Quarter Ended

a) Reserve .
a)|Name of the! Borrower, 3) Rose s Encumbrance Particulars 30.09.2025 | 30.06.2025 | 30.00.2024 | 30.09.2025 | 30.09.2024 | 31.03.2025
Lot | b) Name of the Branch b) Earnest Money Debt Due Possession: (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited)
No. | ¢) Description of Property Deposit (EMD) in Contact Person and Mobile No. Symbolic / Revenue From Operations 29,736.64 | 27,401.65 | 24,248.13 | 57,138.29 | 48,009.50 | 93,909.46
d) Name of the Owner/s Rupees Physical

Profit Before Tax
Profit After Tax

13,415.01
9,989.60
9,897.64

12,635.40
9,391.01
9,450.62

10,218.75
7,631.10
7,559.81

26,050.41
19,380.61
19,348.26

20,117.94
14,975.28
14,741.35

40,480.99
30,078.91
29,737.95

a) Monalisa A Donde & Yogesh J Yelve

B) Shirgaon Branch Rs. 17,98,396.71 (Rupees Seventeen Lacs

Ninety Eight Thousand Three Hundred Ninety Six

Not known Total Comprehensive Income for the period/year

C) Flat No. A-701, Vardhaman Heights, A-Wing, - to AO
; S&Ney No. 13. Hissa No. 12, Ne e o a)is.11s,775,ooo.oo and Paisa Sehventy One Only) as on 30/0612025|  ppe ooy (comprising profit for the period/year after tax and
Society, Katrap, Badlapur East, Thane Dist., MH- b) Rs.1,67,500.00 and interest thereon Possession other comprehensive income after tax

Sitaram Dhanve - 8329366447
Niraj Suman - 9594712223

421503 adm. 456 sq. ft. carpet area

d) Monalisa A Donde 4,151.03

4,151.03 2,075.52 4,151.03 2,075.52 4,151.03

63,246.48

Paid - up capital (per value of Rs. 5/- each fully paid )

Other Equity

a) M/s. Crystal Solutions limited

b) Ghatkopar (W) Branch

c) Office no. 716/717,7th Floor, Reena Complex,
CTS no. 232(Part), plot no.415, Village Kirol,
Ramdev Nagar Road, Opp. Vidya Vihar Bus
depot, Vidya Vihar (West), Mumbai -400 086
adm. 400 sq ft. carper area as per last val rep.
d) M/s. Crystal Solutions Pvt. Ltd.

a) Mr. M Asif Khan & Mrs. Nusrat Asif Khan

b) Nerul Station road branch

c) Flat No. 202, 2nd Floor, Shivam Apartment
Grihnirman sanstha (Maryadit), New survey No. 447,

Rs. 2,64,67,844.73 (Rupees Two Crore Sixty
Four Lakh Sixty Seven Thousand Eight Hundred
Forty Four And Seventy Three Paisa Only) as
on 31.07.2025 plus further interest thereon w.e.f
01.08.2025 at applicable rate of interest, cost and
charges till date.

Laxman Prasad - 78348 00099

Deepak Sinha -9625172635

Earning per share (par value of Rs. 5/- each)*
1. Basic (Rs.)
2 .Diluted (Rs.)

Not Known
to AO
Symbolic
Possession

11.31
11.31

23.34
23.34

17.97
17.97

36.17
36.17

9.16
9.16

a) ¥ 1,11,60,000.00
b) ¥ 11,16,000.00

Not *EPS is not annualised for the quarter & half yearly ended period.

otes

1. The above unaudited financial results for the quarter & half year ended September 30, 2025 have been reviewed and recommended by the Audit Committee and
approved by the Board of Directors of the Company at its meeting held on October 13, 2025. The Statutory Auditors of the Company has carried out Limited
Review of the aforesaid results.

Rs. 15,81,689.59 (Rupees Fifteen lakh Eighty
One thousand Six hundred Eighty Nine and fifty

nine paisa only) as on 30.06.2025 plus further Not Known

3 [Plot No.3, Old Survey No. 323, Hissa No.2, part plot a) ¥ 14,50,000.00 interest thereon w.e.f 01.07.2025 at applicable to AO 2. The Board of Directors at its meeting held on October 13, 2025, has declared an interim dividend of Rs. 6/- per equity share (Face value of Rs.5/-). The total
no.3, Village neral, karjat Badlapur road, near ganesh b) ¥ 1,45,000.00 rate of interest, cost and charges till date. Physical interim dividend amounts toRs. 4,981.24 Lakhs.
ghat, Neral east, tal karjat, Dist Raigad -410101 adm. Manas Majumdar - 9619833150 Possession
415 sq. ft. carper area as per last val rep. Deepak Sinha -9625172635 3. The above is extract of the detailed format of Unaudited Financial Results (Consolidated) for the quarter & half year ended September 30, 2025 filed with the
d) M Asif Khan & Mrs. Nusrat Asif Khan Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Unaudited Financial

Results (Consolidated and Standalone) for the quarter & half year ended September 30, 2025 are available on the websites of the Bombay Stock Exchange i.e

a) Y_ogesh Sambhaji Gunjal & Mr. Dnyandev S Rs. 14,45,690.35 (Rupees Fortegn Lakh quty Not known bseindia.com, National Stock Exchangei.e. nseindia.com andthe Companyi.e. www.anandrathiwealth.in.
g)ugfr:lothe branch -Frmin;ic\),LéSg]rﬁy) 22( oiuggrgg_zl\(l)g;ypi?: ffr?;fear to AO_ 4. Extract of Key numbers of unaudited Standalone Financial Results

4 |c) FlatNo. 41, 3rd Floor, Om Sai Complex, Vikaswadi a) Rs.8,30,000.00 interest thereon 01.07.2025 at applicable rate of Symbol_lc
Devad, tallukz;\ Panvel,q Dist-Raigad -41(3206 admj b) Rs.83,000.00 interest, cost and charges till date. Pct:’slaess‘;on (In INR Lakhs)
281 sq ft built up area as per last val report Sitaram Dhanve-8329366447 Rec;;e?!r Quarter Ended Half Year Ended Year Ended

d) Yogesh Sambhaji Gunjal Deepak Sinha -9625172635 Particulars

30.09.2025
(Unaudited)

28,607.51
13,049.31

30.06.2025
(Unaudited)

26,473.84
12,410.43

30.09.2024
(Unaudited)

23,411.37
10,051.15

30.09.2025
(Unaudited)

55,081.35
25,459.74

30.09.2024
(Unaudited)

46,347.61
19,788.50

31.03.2025
(Audited)

90,506.99
39,752.75

a) Mr. Sayyed Salim Amin, Saikh Khalid & Mrs.
Shamim K Shaikh
b) Vashi branch

Rs. 55,19,026.08 (Rupees Fifty five lakh Nineteen
thousand Twenty Six and Eight paisa only) as
on 30.07.2025 plus further interest thereon w.e.f

Revenue From Operations

Not Known Profit Before Tax

c) Flat No.1203,12th Floor, K Wing, Casa Adriana, |a) ¥ 47,73,600.00 - . to AO
® |Palava 2, Taloja By pass Road, Khoni Village, |b) % 4,77,360.00 | J1-08:2028 at applicable rate of interest, costand | ppygjcal Profit After Tax 9,716.15 | 9,222.63 | 7,505.64 | 18,938.78 | 14,729.11 | 29,542.19
Dombivali East -421301 adm. 606 sq. ft. carpet area 9 ) Possession
. . . . Yogesh Gokhale - 9860409087 .
d) Mr. Sayyed Salim Amin, Saikh Khalid & Mrs. . Date: October 13, 2025 Sd/-
. h Deepak Sinha -9625172635 . )
Shamim K Shaikh Place: Mumbai Anand Rathi
a) Mr. I_(anakraj Raldurai Nadar and Mrs. Chairman & Non Executive Director
E;‘Sﬁ:‘hartohl'i’sv'::t“ak’a’ Nadar Rs. 20,69,368.52 (Rs. Twenty Lakh Sixty nine
¢) All that piece and parcel of Flat No. 104, Vasani thousand three hundred Sixty Eight rupee and| po¢ gnown
¢ | A h Badl R Behi | %2251 Fifty two paise only) as on 30.06.2025 plus further to AO
6 Potm;? E,X‘ mtB)alrnatI_ V'ﬁd apuBr dload, Ee t'n.l(.j Iokd ?)?2 2’2 —iggoogo interest thereon w.e.f. 01.07.2025 at applicable s °b li
etrol Pump, Belavali Village, Badlapur East, Taluka ,25,100. ) . ymbolic i 3
Ambarnath, Dist Thane 91 503 admeasuring 662 rate of interest, cost and charges tll date. P Today, we take this opportunity to thank all our

Pankaj Kumar - 9967899262

sq. ft. builtup area Deepak Sinha 9625172635

d) Mr. Kanakraj Paldurai
Nacchathira Kanakraj Nadar
Bidders are requested to visit the Bank’s website www.unionbankofindia.co.in for detailed terms & conditions of E-Auction and other details before
submitting their Bids for taking part in the E-Auction. Bidder may also visit the website https://baanknet.com Portal.
The intending bidders must have valid e-mail ID to participate in on-line Auction. The terms and conditions of sale shall be strictly as per the provisions of
The Security Interest (Enforcement) Rules, 2002.

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) / RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002
This may also be treated as notice under Rule 8 (6) / Rule 9(1) of Security Interest (Enforcement) Rules, 2002 to the borrower/s and guarantor/s of the said
loan about the holding of E-Auction Sale on the above mentioned date. For detailed terms and condition of the sale, please refer to the linkprovided i.e
www.unionbankofindia.co.in or https://baanknet.com

clients, investors and employees who have
helped us make wealth creation uncomplicated.

Thank You!

Nadar and Mrs.

www.anandrathiwealth.in

Private Wealth. uncomplicated

Sd/-
Authorised Officer,
Union Bank of India

Date : 14.10.2025
Place: Mumbai
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PUBLIC NOTICE

TAKE NOTICE THAT the Original Share Certificate of 5 (Five) fully paid-up
shares of Rs. 50/- each bearing Distinctive Nos. 141 to 145 (both inclusive)
comprised in the Share Certificate No. 29 (the said Share Certificate) issued/
transferred by my client, Mayfair Akshay C.H.S. Ltd. (Formerly Apna Ghar
Unit No. 10 R.B.I. Employees Nirbhay C.H.S. Ltd) in the name of
Mrs. Rekha Krishna Suvarna & Mr. Krishna Narayan Suvarna (the said
Member) in respect of Flat No. B-802 admeasuring 892 sq. ft. in B-Wing of
the building known as “Mayfair Akshay”, Apna Ghar Unit No. 10, 1" Cross
Lane, Lokhandwala Complex, Swami Samartha Nagar, Andheri (West),
Mumbai — 400 053 (the said Flat) is lost/misplaced by the said Member and an
application is received by my Client for the issue of duplicate Share Certificate
in substitution thereof to the said Member.
Any person/s having any claim or Interest of any nature, whatsoever or
howsoever, in respect of the said Share Certificate or the said Flat, is/are
hereby requested to notify the same in writing to me with supporting
documentary evidence at 703, 7th floor, DLH Plaza, S.V. Road, Andheri (West),
Mumbai-400058 within 14 (fourteen) days from the date of publication of this
notice, failing which, such claim/s and/or objection/s, if any, of such person/s
will be considered to have been waived and/or abandoned and my Client will
be free to issue a duplicate share Certificate to the said Member.

Dated this 12th day of October, 2025

Rajesh Nair
Advocate

KEC

An e»rema Company
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NOTICE
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS
OF PHYSICAL SHARES
Pursuant to SEBI Circular No: SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
02" July, 2025, Notice is hereby given that Securities Exchange Board of India (SEBI)
has initiated a special window for re-lodgement of physical shares transfer deeds,
which were lodged prior to 01 April, 2019 and were returned/ rejected/ not attended
due to deficiency in documentations/ transfers pending with the Company or
otherwise, effective from 07" July, 2025 to 06" January, 2026. During this period, the
securities that are re-lodged for transfer shall be issued only in demat mode subject to
compliances with due process for transfer-cum-demat requests.The Company and
RTA has formed the focused team to attend such requests. As mentioned above the
concerned shareholder(s) are requested to re-lodge the transfer request of physical
shares, if any, to the Company's Registrar and Transfer Agent viz MUFG Intime India
Private Limited, Address: Block-202, 2" Floor, Akshay Complex, near Ganesh Temple,
0Off Dhole Patil Road, Pune — 411 001, Contact No:+91 20 26160084 or please write
at the email id:Investor.helpdesk@in.mpms.mufg.com, within the above-mentioned
timelines or please write to the Company at the designated email id:
CS.Elantas.Beck.India@altana.com. We urge all the relevant investor(s) to take
advantage of this one-time window.
100 Days Campaign - “Saksham Niveshak”
Shareholders of the Company are hereby informed that the Investor Education and
Protection Fund Authority (IEPFA), under the Ministry of Corporate Affairs, has
launched a 100-day nationwide campaign titled — “Saksham Niveshak” starting from
28" July, 2025 to 06" November, 2025. This campaign has been initiated proactively to
encourage shareholders to update their KYC details, bank mandates, Nominee
information and contact information etc., as well as to claim any unpaid or unclaimed
Dividends.
The objective of the campaign is to help prevent the transfer of shareholders' dividends
and shares to the IEPFA. Accordingly, the Company has already reached out to the
concerned shareholder(s) and for more details you may visit the weblink :https:/
elantascomcdn.azureedge.net/fileadmin/elantas/companies/elantas_bec
k_india/financial_documents/compliance_with_corporate_governance/100_Day
s_Campaign_sign.pdf

For ELANTAS Beck India Limited
Sd/-

Ashutosh Kulkarni

Head Legal & Company Secretary
(Membership No. A 18549)

Date: 13th October, 2025
Place: Pune
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